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'1. Govte.af India, repe. by its Secretary, -
Dept.of Atomic Energy, New Delhis

2. The Chief Executive, Dept.of Atomic Energy,
Heavy Water Board, Bombay.

3, The Administrative Officer,
Heavy Water Project, Manuguzu-l?.
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For the zpplicant :- Mr. S.ashok Anand Kumar, Advocate.
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Dt: 25.3.96
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(AS PER HON'BLE SHRI JUSTICE M.G.CHAUDHARI,VICE CHAIRMAN)

i

We have perused the application and heard Shri
V.Rajeswara Rao, learned standing counsel‘for the respondents.
The learned standing counsel for the respondents submits on
instructions of the Administrative Officer that the applicant
will be considered for appointment:as an& when his turn comes
and that the project authcorities are makihg best efforts to
provide employment to all the land losefs; In view cof the
same, the learned standing counsel‘prayséfor dismissal of the
OA. We would not have hesitated to diémiss the OA had any
specific time weuidwhate been indfcated byjthe respondents to
provide eméloyment to the applicant. Wheg it is stated that he
will be considered when his turn comes, it is to leave the
matter in the Qﬁéiﬁ of uncertainity. In'the instant case, the
land of the applicant was acquired way?back in 1985 for the

i
project. As a large number of villagers were rendered:

&

landless, they were agitated and as a result thereof after a
discussions with the representatives of the land losers, an

agreement was arrived at and it was agfeed by the Department

|
A

that one representative of the person who has lost his land in
acquisition where 1land is less than . five acres, will be
provided employment within one year fromﬂthe date of obtainipa -

declaratory'certificate and where the aéeé wag more thaﬁ'?;::x%
acres; two persons of the land loéeﬁawill be given employment. ;
Land loser .certificate was 1issued to .the applicant by the
concerned revenue authority on 7.7.90. On 1.7.91, the
Administrative Officer called the applfcant for interview on

13.7.91 for the purpose of consideration of his appointment'and'.

verification of his gqualifications -for that purpose. It was -
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mentioned therein. that the appointment will be subject to

availability of the required number of posts.:JThe grievance of
L

the applicant is that a period of one year long since has

akm@dﬁfk o . )

passed but so far no appointment has been given to him. Shri

V.Rajeswara Rao submits that it depends'on the qvailability of

vacancies. We are not satisfied that even éfter a lapse of
nearly five years, respondents are tnablei-to provide an
_ ; thil Gl

employment to the applicant. It cannot be lost sight ofhthat

. . . o ArNT
source of livelihood of the applicant has been taken over and

b & polaee b
the amount of compensation paid could hardly be :
him for A that loss. At the highest, it is ~only a legal
- ' : |

b ronealiby | . ! L
. In view of deprivation of the agricultural land,

a large number of villagers having been rendeﬁed landless, the

WS
agreement that e arrived at should be looked gpon as a welfare

Har

measure to recompenselethe families who lost their lands. Ite t4 a_

contradiction in terms to delay the same on th? specious ground
that there are no adequate number of vacanciesfavailable. This
aspect should have been considered when the aséuﬁance was made.

!
1
We, therefore, do not accept the submission of the learned

standing counsel for the respondents to dismiss the OA. OA is
] ,

admitted. Respondents to file their reply within four weeks.

Meanwhile, it is directed that the respondents shall endeavour

to offer an appointment to the applicant as eﬁrly as possible

and may report that fact to this Tribunal on the basis of which

hearing in usual course.
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‘To
'1. The Secretary, Dept.of Atomic Enérgy, ‘

' Govt.of India, New pelhi. ‘
2. The Chief Executive, Dept.of Atomic Energy,
‘Heavy Water Board, Bombay.
3, The administrative Officer,
Heavy Water Project, Manuguru-17. \

4, One copy to Mr.S.:Ashok Anand Kumar, Advocate.
5. One copy to Mr.V.Rajeswai: Rao, Addll.@SC.CA?.Hyd.
6. One spare copY.
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COMPAKED BY . ! APPECOVED BY

- IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

‘HYLERAEAD BENCH AT HYLDERABAD
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‘M.A/R.A./C.A.No.
in : , S
0.a.No. V363)4<7 X

TohA.NO, (w.p.No. )

Admitted and Interim dlrectlons
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Jposed ~f with directions
missed,

missed as withdraﬁn.
missed for default.

de red/ke jected.

- order as to costs.
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